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THE JAMMU AND KASHMIR URBAN IMMOVABLE PROPERTY
TAX ACT 1962.

(Act No. XXII of 1962.)

[Received ‘the assent of the Sadar-i-Riyasat on 18th July, 1962 and
published in Government Gazette dated 21st July, 1962.]

An Act to provide for the levy of a tax on urban immovable property.

Be it enacted by the Jammu and Kashmir State Legislature in the Thirteenth
Year of the Republic of India as follows = -

1. Short title and commencement (1) This Act may be called the Jammu
and Kashmir Urban Immovable Property Tax Act, 1962.

1(2)It shall come into force in such areas and on such dates as the .
Govemmem may, by notification in the Govemment Gazette, dxrect

2. Definitions.~-In this Act, unless the context otherwxse reqmm,

(a) ‘‘appellate authority’’ means an auﬁmnty appomted by the
Govemment for purposes of this Act ;

%(a-1) “‘annual value’’ means the annual value as detcmuned under secnon
5 of the Act,

(a-2)“Assessee" means an owner as defined by clause (¢) of this sub-
section and includes--

- (i) any person who is liable to pay tax, penalty, interest or any other
- sum under this Act, and

- (ii) -any person against whom proceedings for assessment or recovery
have been taken under the provisions of this Act];

(b) “‘assessing authority’” means the assessing. authority constituted
under this Act ; o

(c) “‘commissioner’> means any person appointed by the Government to
exercis¢ the functions of the Commissioner under this Act ;

1. Enforced in the area mentioned in the schedule with effect from 1st September, 1962 by SRO-181
dated 16th August, 1962. (Government Gazette dated 16th August, 1962). )
2. (a-1)and (a-2) inserted by Act XIX 0f 1981,8.2. -
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'f(c <1) “Dcﬁuty Commissioner”’ - means a!

AX ACT, 1962. ‘

“person appoxbted by _the

Government . to assist the Commlssxomtr under thns Act

‘ (c-2)

(@ “‘local authonty” means a mumcxpal co

Govemment" means’ the Govemment of Jammu amd Kashmu' ]

ittee, a mntqnmem board,

~a town area committee, a notified area committee or other authority

legally entitled to, or entrusted by the
or management of a municipal or 1

[(e) ‘‘owner” includes a tenant in pe
- possession, a trustee -having possessi
person being the beneficial owner of

'y

(ﬂ % pmri

means prescribed by rules made under

ernment wnth the control
fund’ ; ;

tuity, a mortgagee with
of trust praperty and a
roperty] ;

this Act ;

3[(f1) “‘Property’’ means urban immovable property consisting of buildixig§

and or lands chargeable to tax under

(g) “‘rating area’’ means any area ‘[ x x ]

this' Act) ;

which is inclucied or which

may hereafter be included in the Schedule to this AQt ;

a
(h) ‘‘tax”’ means the tax lev:able under the provision of | ;sectwn 3

5f(i) ‘“Tax Recovery Officer’” means the 'I‘ax
in clause (mm) of section 2 of the Jammy

Tax Act, 1962.]

3. Levy of tax.~*[(1) Subject to the provisio

be payable by an owner in respect of annual v.

C
Reoovcry Offi
and Kashmir

as defined -
neral Sales

‘[ B

of this Act, the tax shall
of property of aggregate

- annual value of properties owned by him in a ungareaatsuchratenot

exceeding 25 per centum of the annual -value
notification in the Government Gazette from ti

of a rating area. If a unit of property is owned
joint owners, tax shall be payable by the owners

as a unit and they shall be jointly and several
tax and any other sum payable undér the Act

Provided that where the tax calculated on the annual value
difference between the said "annual value and e
0 in,clapse, (c) of sub-section (1), or as ﬁxed

the Govemmpnt may, by
to time, direct in respect
by two or mor¢ persons as
in respect of such property
ly liable for the payment of
]
, exceeds the
kemption limit,| as referred
by the Govcnimcm under,

Clauses (c-1) and (c-2) inserted by-Act X1 of 1981, 8.2,
Clause (¢} substituted by Act XIXofl981 s.2.

Clause ¢ 1) inserted ibid.

Certain words deleted by Act‘XXVof1972.'

Clause (i) inserted by Act XIX of 1981, 5-2,

Substituted ibid 53, | o

Lol ol b ol o od
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sub-section (2), of section 4, the tax leviable shall be equal to the said
difference: :

[Provided further that the Government mny fix graduated rates of tax on
different slabs of annual value of such lands and bmldmgs ‘subject to
maximum spemﬁed in this section.]

?[(2) Omitted].

3[(3) If the property, in respect of which tax is payable is transferred to
_ any other person, whether by sale, gift, exchange, mortgage, inheritance or
otherwise, the transferee shall be liable to pay tax or any other sum
payable ‘under this Act in respect of the property so transferred for the
period prior to the date of transfer and the notice of demand, if any, issued
to the transferer shall be deemed to have been issued to, transferee ;
provided that a duplicate mpy of such nohce of demand shall be served
on the transferee : A

Explanatton --For the removal of doubt it is hereby clarified that if a

property is owned by two or more person in definite and specific portions

as co-owners, the tax shall be payable by each co-owner in respect of the
annual value of the portion owned by him.]

4, Exempnons --(l) The tax shall not be leviable in respect of the
following properties, namely :—

(a) bmldmgs and lands vesting in the. Cemral Govemmem

() any property vestmg in or owned by the Government or a local
authonty ;

(c) any property unit or properties in a rating area owned by a person,
the annual value or the aggregate annual value whereof does not
exceed Rs 3000 ;

(d) property held in trust wholly for charitable or religious purposes ;
provided that the income derived therefrom is exclusively applied to
such purposes ;

(e) (a) Property exclus:vely used for chamabie or religious purposes and
the property owned by a charitable or religious institution or place

Second proviso added by Act VII of 1971. o : ’
Sub-section (2) omitted by Act XIX of 1981, 5. 3. ' &
Sub-section (3) substituted ibid, s.4. i

Clauses (b), (c), (d) and (¢) of sub-section (1) “of section 4 substituted :bid

Sw
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at the disposal of any such instituti
purposes free of rent or any other
or

n for charitablé or religious
_nsideration in!lieu thereof]

i
i
§

(b) in respect of which rent or any other income is’ deriiled and such

. rent or income is exclusively appliefl for religious or charitable
purposes or given away as donations to such pubmc charitable
purposes or rehgxous institutions may be preschbed

(ee) Nothing in clauses (d) and (e) shall apply to the propqrty which is
used as premises of educational, medical or any other institutions
catrying on an activity for earning income which is nol exclusnvely

apphed to religious or charitable pu S ; , i

Explanatton :=-(i) ‘‘Charitable purposes™ includes relief f the poor,
. education, medical relief| and advancement of - any
other object of general pyblic utility ;

(ii) “Property” includes a| portion- of Ia unit of
property ;”’ ;] i \

® suchbmldmgsandlaudﬁusedforme;ilrpose ofafadtory as may
be prescribed ; and : |
'[(g) buildings valuing less than rupees one|lac which aretj exclusively -
-used for residential purposes by the owper er any. member of his
family ) L

(2) The Government may, by a nouﬁcauon in the Govcmmpm Gazette,
exempt in whole or in part from payment of the tax any per.f,on or class
of persons or any property or description of pfoperty for such period as
it may think fit, and may renew such exemption as oﬁem as it may -
consider to be necessary. -

I
!

}S. Ascertainment of annual value.—~(1) Subject to thq _deduction
specified in sub-section (2), the annual value of the property shall be deemed
to be-- ; .

(a) in the case of -property let on rent to tenant, the r‘km actually
"~ charged ; and 4

®) in the case of any other property, the. iem which it shall fetch,

if tet, comidering the remal value of properties in the vicinity
thereof.

1. !uhﬂim‘byMVﬂoleI(Forearlmm&m:ee mxvm«n%n
2. modbyMXD(ofl%l S. s

i
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* Provided that if any property has been let along with any machinery or
plant, the rent of such machinery or plant shall be excluded in determining.
the annual value : '

Provnded further that where the property is in the occupauon of a tenant
and undeér the rental agreement the owner is liable to pay any amount of
_rent, rate or tax which; but for such agreement, was payable by the tenant,
the said amount shall be deducted from the rent received or receivable in
determining the annual value of the property.

(2) (a) When the property is let out to a tenant along with furniture

other- than fixture an allowance to the extent of rent actually received or

- receivable in respect of such furniture and if it is not separately fixed, such

sum as the Assessing “Authority may consider reasonable rent for such

furniture but not exceeding twenty per centum of the annual value of the
property 3 :

(b) an allowance for the expenses incurred on the repairs and mainten-
ance of the building but not exceeding ten per centum of the annual value
of such bmldmg ;

(c) sums paid as land revenue and as prem:um (o insure agamst the rtsk
or damage to the property] o

6. Appointment of authort‘ﬁes under the Act.--(1) The Government may\/
*fappoint one.or more Commissioners] and as many Deputy Commissioners,
" Appellate Authorities and Assessmg Authormes as it thmks fit :

Provided that the Government may authorise a Deputy Commissioner o
perform the functions of an Appellate Authority as well in respect of any
rating area or areas.]

3[6—A Control of the Authorities. --()) The general superintendence and
control - over all authorities under the Act shall be vested with - the
Government,

~ (2) The Deputy Commissioners - and Agpellate Authomxes shall be
subordinate to the Commissioner.

\

(3) Subject to the control of the Commissionér, the Assessing A'uthorities
shall be subordinate to the Deputy Commissioner within whose junsdxcuon :
they ‘perform their functions.

(4) Subject as aforesaid and 1o the conlrol of the Deputy Commlssmner
Inspectors and other executive or ministerial staff shall be subordmate to the
1. §ea:on6suhsmuledbyActXlXoﬂ98186 '

2. Subs. by Act VI of 1983. E
3. W&Amm&&nw byAleXofl%l
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Assessing authority or to any other authority under whom they are énpp,oiﬁted.
to work. S o ’

{

6-B. - Powers to give instructions.--The Commissioner may, frorb time to
" time issue such orders, instructions and directions, not inconsistent| with the
provisions of ‘this Act or the rules made thereunder| as he may deeﬁm fit for
~ the proper administration of the Act, and the authorities and all other persons
employed in the execution of this Act shall observe|and follow sudp orders,
instructions and directions of the .Commissioner. ‘
6-C. Jurisdiction.--(1) Deputy Commissioners arid the Appellate| Authori-
ties_shall perform thelr functions . in rmpect of such dreas as the Goy"elmment
may direct. |
(2) Where by a direction issued under sub-segtion (1) two ‘or more
Deputy Commissioners or Appellate Authorities have|been assigned the same
areas, they shall perform their functions in accordange with any qrdbr which
the Government may make for the distribution and|allocation of the work
to be performed. - « : |

(3) An Assessing Authority shall perform his functions in reépect of

such rating area or areas as the Commissioner may direct : |
; ‘ : |

~ Provided that if more than one authority has begn appointed ui respect

of the same rating area, the Commissioner shall defermine their respective

junsdncuon within the area -in such manner as he deems fit. - |

(4) Inspectors shall perform such funcnons as
by the Assessing Authority or any other higher aut
are appointed to work.

. ' i
6-D. Power to withdraw -and transfer cases.—-{1) The Commissioner
may withdraw any. case peuling at any stage before any authority under his
control and by a written order transfer it from one Authority to other Authority
of the same rank for disposal and the Authority to whom a case has been
transferred shall have the powers to deal with it as if it were a casé within
his jurisdiction.

(2) The Commissioner may transfer any case pending before him to any
other officer as the Government may by notification in the Government Gazette
appoint ‘in" this behalf and the said officer shall have the same poFers o
deal with the case as are vested ih the Commissionier under this| Act.

, »

-(3) The transfer of a case under sub-section. (1) dr sub-section (2). may
be made at any stage of the proceedings and shall ndt render ne y the
“reissue of any notice already issued by the authon from whom -
is transfcrred]
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1. Making of draft valualmn list.--(1) The .Commissioner ‘shall at any
time within.six months before a valuation list is to be enforced, publish a
notice, in such. manner as may be prescribed, requiring every .owner of a

property situated in a rating area, whether, existing at the time of publication
of notice or coming into existence thereafter, which is chargeable or may
‘be chargeable to tax under this Act, to furnish to-the Assessing Authority

~a return’ in the prescribed form within 30 days of  the publication of the
_notice or in case of property coming into existence thereafler within 30 days
from the date of such éxistence.

(2) The: Assessmg Authority may at any time serve a notice in the
prescribed form requiring an owner to make a return m lhe prescribed form
within a period specified in the’ nouce :

(3) After the expiry of the -date specxﬁed in the notice 1ssued under sub- :
section (1), the Assessing Authority shall-determine ‘the: annual value of the

properties on the basis of the returns received and other information and

- material’ collected by him. He may also serve on an owner a notice in the
‘prescribed form requireing such owner to produce rental deeds or any other
documents to enable him to determine the annual value

(4) The Assessing Authority shall, aﬁer determining the annual value of
properties, cause a draft valuation list to be prepared for each ratmg area’
and pubhsh it in such manner as may be prescribed. -

(&) Any person aggneved by any entry in the draft valuation list or

omission therefrom of any matter may, in the prescribed manner, lodge an

objection with the Assessing Authority at any time before the expiration of
thirty days from the date on which the draft valuation list is pubhshed

(6) The Assessmg Authority may extend the date of furnishing the return

" required under sub-sections (1) and (2) if he is satisfied that the owner was

prevented by a sufficient cause from fumxshmg such rcturn wﬂhm the period
prescnbedorspemﬂedasmecascmaybe .

8. Operation of valuation list.—-(1) The. Assessmg Authonty may, after e

considering the objections, if any made by any owner under sub-section 5
of section 7. and making such other inquiries as he may deem fit,
aménd the draft valuation list and such amended draft valuation list -
shall be authenticated as the final valuation list which shall come into
" force onthe.first day of April or first day of October, as the case may

_ . be, next followmg the date on which. it is finally authenticated” and

shall remain in force for a period of five years subject to the amendments
~ made in it under section 9 of this. Act ; provided that the Government. -
- may by an order extend or reduce life ot‘thevaiuauon list by a period of
; s:x months or one year. '

* Sections 7 and 8 sbstituted by Act XIX of 1981, 8. 7 -'.
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(2) ' Any person, aggrieved by an entry in the val
8, may within thirty days of the receipt of first not
application for review of an entry and if the
satisfied that the owner was prevented by sufficien
objections within thirty days from the date of publid
list, he shall consider the application and pass anj
such enquiries, as may be considered necessary.
application shall be made unless the applicant
apportunity of being heard.]
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hation list unde

r section
ce of demand make an
sessing Authority is
cause from pFeferring
ation of draft valuation
order in writing after
No order rejecting the
is given a reasonable

9. Amendment of current valuation list.--(1) Subject to such hles, if

any, as the Government may think fit to make in th
Authority may at any time make such amendments in 4
to it necessary in order to bring the list into ac
circumstances and in particular . may--

(a) correct any clerical or arithmetical error in

(b) correct - any erroneous insertions or om

descriptions |

(c) make such additions to or corrections in thi

authority to be necessary by reason of---

(i) a new building being erected after t

valuation list,

(ii) a building included in the valuation |
substantially damaged or altered . sinc

determined.

(iii) any chauge ia the ownership‘ of any by

s behalf, the Assessing
valuation list as appear
tord with the existing
the list ; |
|
issions or anmy mis-

£ list as appeai” to the
U

o
he completlonéi of the

st being deStrbyed or
b its . value” was last

.
i
i

ilding or land : :

Provided that not' less than fourteen days befo[e making un{ier the

foregoing provisions any amendment in the valua
being in force other than correction of a clerical of
cofrection of an erroneous insertion, omission o
Assessinig Authority shall send notice of the propod
owner of the building or land and shall also considel
which may be made by him.

'[(2) An order passed by the Assessing Authority

shall have effect from the date the change necessitating the order

place.]

ion list for the time
arithmetical efror, or
r misdescription, the
ed amendment to the
f any objection | thereto
i

‘ ¥

under sub-section (1)
taken

1. Sub-section (2) inserted by Act Xl of 1979, 5. 2.
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'[9-A. Property ‘escaping assessment. --(1) If the Assessing Authority has
reason to believe that any property has escaped assessment by reason of
destruction or misplacement of valuation list prepared under section 7 and
8 of this Act or for any other reason, he may issue a notice calling for a
return in the manner prescribed for ‘under section 7 of this Act.

(2) After the receipt of the return, the Assessing Authority shall ‘make
an order of assessment and demand the tax payable in accordance with the
provisions of this' Act :

Provided - that if the Assessing Authonty is not satisfied with the
correctness of the return, he shall convey to the assessee the material
which he proposed to used for making assessment and give the assessee a
reasonable opportunity of being heard.

(3) If the assessee fails to furnish the return required under sub-
section ©1), the Assessing Authority shall convey to the assessee the
material proposes to be use for making assessment and give a reasonable
opportunity of being heard.

(4) The provisions of this Act relating to recovery of tax, penalty
and institution of proceedings shall apply to the assessmemt under this
secnon]

110. Appeal and revision.-2[(1) Any person aggrleved by an order of
the Assessing Authority may, within thirty. days from the. date on which he
is served with the notice of demand or in case notice of demand was not
required to be served; within thirty days from the service of the sand order,
appeal to the Appellate Authonty ~

Provided that no appeai shall be entertamed unless the tax andlor the
penalty which is- disputed in appeal has/have been paid before filing the
-appeal .

Provided further that the Appellate Authority méy admit an appeal
after the said period of thirty days if it "is satisfied that the appellant
had  sufficient cause for not preferring the appcal ‘within the said
perlod]

. (2) Nothmg in sub-clauses (a) and ®) of the first proviso to sub-sectmn
(1) shall apply to cases where the Commissioner in exercise. of the powers
vested in him. under section 14-A makes an order before the date of filing
of an appeal extending the date of payment.

1. Section 9-A inserted by Act V of 1987, 5. 4.
2. Seqtion 10 substituted by Act XXV of 1972. <
3. Sub -section (1) of section 10 substituted by. Act XIX of 1981,58, " - B
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(3) The Commissioner may, of his own moti

\CT, 1962.

CE] or on an application
made in this behalf '[x x x x] call for the record of any proceedings or order
of any authority subordinate to him for the purposq of satisfying: himself as
- to the correctness, legality or propriety of such proceedings or order, and may:
pass such order in reference thereto as he may think fit :
*[Provided that--
(i) an application fér revision is made withinl 90 days from| the date

of taking up the proceeding or the service
" may be ; and

(i1)

no revision shall lie if the impugned ord
appeal has been filed ; and

4
q

no revision shall be entertained if the

©(iin)
- before the Appellate -Authority, -

Provided further that the Commissioner may

a
revision after the said specified period if he is saafsﬁed that the

was prevented by a sufficient cause from making t
said specified period.]

’4) (x x x x)
4) & x x 0]

11. Tax to be levied notwithstanding appeal.--
in accordance with the valuation list in force for
be collected and be recoverable notwithstanding
be pending with respect to that list. ‘

12.  Tax when payable.--The tax shall be payable
as may be prescribed.

13. Collection of tax.--The tax shall be pa
~-authority as the Government may direct, and in s
" prescribed. '

14. - Recovery of tax from tenants.--Where the t4

on account of any building or land is in arrear, i

t
assessing authority to serve upon any person paying

building or land, or any part thereof to the person
- are due, a notice stating the amount of such arrea

ippeal filed is

o

of the order, ‘as the case

er is éppealablée but no

pending

@

imit an appﬁ tion for
ppellant

e application within the

The tax shall be levied
time being and shall
appeal which may

i

 quarterly on S\!ich dates

Ld to such péjrson or
ich manner as! may be

]

x. due from any person
shall be lawful for the
rent in respect of that
from whom the arrears
s of tax and sequiring

1. . Words deleted by Act XIX of 1981, 5.8
2.. Provisos to sub-sectiuon (3) of section 10 substituted ibid, s. 8.
3. Sub-sections (4) and (5) omitted ibid. )




URBAN IMMOVABLE PROPERTY TAX ACT, 1962. 463

all future payments of rent (whether the same have -already accrued due or
not) by the person paying the remt to be made direct to the Assessing
Authority until such- arrears shall have been duly paid,” and such notice shall -
operate to transfer to the Assessing Authority the right to recover, receive
‘and give. a discharge for such rent. .

14-A. " Power to extend date of payment--With_oui prejudice to the
provisions contained in section 15-A, the Commissioner or the Deputy
Commissioner, if authorised in writing by the Commissioner in this behalf,

may for reasons. to be recorded in writing extend the date of payment of - |

- amount of tax and penalty or allow the assessec to pay the said sum in :
instalments subject to such conditions including furnishing of secunty as he
may consider necessary.]

15, Penalties.--(1) If any person on bcing served with such notice as
may be prescribed fails to pay within the period specified in the notice any
amount due from him on account of the tax, the Assessing -Authority
may recover  from -him as ‘penalty -a .sum . not -exceeding - one-fourth ‘of

the amount of tax so un-paid in addition to the amount: of tax payable o

byhlm

-(2) No such penalty shall be imposed unless the: Assessing Authority is .
satisfied that the person liable to pay the tax has wilfully failed to pay the
same and he has been heard in regard to the imposition of the penalty, or
given a reasonable opportunity of being heard in that behalf.

*[15-A. Interest on tax and penalty not paid in time.--If an amount of -
-tax or penalty payable under this Act is not: paid within the time: prescribed
or specified in the notice of demand, as the case may be, the person who -
- is in default, shall in addition to such tax and penalty, pay interest for the
period of default commencing froin the date next following the due date of
payment at the rates specified below--

(a) if the period of default is of three months or less at 1% per .
- month ; , .

(b) if the period of default exceeds three months but does fiot exceed six
months at the rate of 2% per-month ; and

{c) if the penod ‘of default exceeds six months at the rate of 3% per
momh

Provided that where as a result of an order under sections 9 -and 10 of

1. Section 14-A added by Act XXV of 1972 and subsequently substituted by Act XIX of l981.
2. Sectivons 15-A inserted by Act XIV of 1974, subsquently substitued by Act XIX of 1981, s. 10.

¥
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this Act or an order of the Court the amount of tax or penalt){5 on which

interest was payable has been reduced, the inter
refunded.

Explanatlon (1) Interest shall be charged for
. a part thereof,

{2) If the tax or any other sum
paid by cheque or draft, the
cheque or draft, shall be treat

1 of tax or such other sum.:

Provided that the period intervening between t

_cheque or the draft in the office of the officer aut]
and drafts and the date on which such officer presents the chequ
as the case may be, to the treasury shall be ex¢

computation of interest payable by thg assessee.]

[15-B  Inferest on refunds.--Where refund
account of tax or penalty found to have been pa

est paid, if anj', shall be
he full month and not for

1
i
|

payable under §the Act is
date of encashmem of the
ed to be the daw of deposit

he date of deliy
horised to recei

rery of the
ve cheques
¢ or draft,
luded for the purpose of

|

i
is due to a person on

d in excess in| pursuance

of an order under section 9 or section 10 of thi
Court, the Assessing Authority shall pay to su
per month on the amount of such refund from
such amount to the date of which refund is gra

Provided that where the amount found to
instalments, such interest shall be payable
instalments which were in excess, from the d
/instalment was paid to the date on which the r

Provided further that the interest for the peri
" date of the order under section 9 or section 1
‘giving rise to the refund shall be paid at 2%
granted beyond a period of three months but wit
six months from the date of such order and a
granted thereafter.

Act or an otder of the
h' person interest at 1%
the date of payment of -
fed : |

in excess was paid' in
the amount of such
te on which each such
fund is granted :

commencing from the
or an order of a Court
r month if thé refund is
in a period not exceeding
3% per monjth if it is

Note :--Explanations attached to section 15-A of this Act shall apply, so

far as they may to the provisions of this section

16. Recovery of dues as arrears of Iand reve
tax, penalty, interest or any other sum payable-
paid in accordance with the provisions of this
certificate in the prescribed form to the Collector
by recoverable as arrears of land revenue. The:

- shall also be forwarded to the defaulter on his 1

1

;

ue.--*[(1) Any|amount of

er this Act which is not
ct shall, on- tﬂ; issue of
of ‘the concerned district,
p; of the said| certificate
‘known address.}

1.

.2, Sub-section (1) of section 16 substituted ibid.

Section 15-B inserted by Act XIX of 1974, subsequently substituted by Act XIX of

[ 1981, 5. 10.
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Q) Amy question as to whethier any tax or.'[penslty o aify other sum
kmmmmmmmm“m:ﬁmem
wmmuw«m bytheAmAn&why

o)mmumwmmmmmmd
this Act, the order of the Assessing Authority, ’[xxxx]swlheﬁnaland
conclusive.

) mmmumﬁmmﬁdinwmmminmqh«'
: hwmrtheﬁmbungmfomormanycmmﬁnmy

(n)ﬁleAmngAmmnymayataﬂyumeorﬁmn&mewmby
notice in writing (2 copy of which shall be forwarded to the
assessee at his last known address) require any person from whom

“-money is due, or may become due 10 the assessee or any person
who holds or may subsequently hold money for or on account of

-asgessee, 10 pay to the Assessing Awuthority cither forthwith if the
‘money has bécome due or is held, or withirn the time specified in the
m(mmmwmmdaanmum
of the money as is sufficient to pay the amount duc by the assessee

«‘mfmofthemwwwdf%mwhmitkmw

'*orMstManm

(b}ﬂwmmmymyamy&memfmmmmﬁmm\
" ortevoke any such notice or extend the time limit for making any
Waw&&emﬁesﬂmmm

to-the assessee -as- well ; : '

© mmm&gmwhmmﬁmw

© “clause (a) shall:be doemed to have made the payment under the

“~ wuthority of ‘the assessec and the receipt of the Assessing -Authority

- shall constitate a sufficient discharge of the liability of such person
1o the extent of the amount referred to in the receipt ; \

(d)mmnﬂnngmmymtwmmdwwﬁm

~ notice shall be personally lisble to the Assessing Authority to. the
extent of his own Hability to the assessee, so discharged, or 1o the

. ,mdtﬁeme’sh&lﬁykrwmspmmﬁem, L

Whm

(;)Mmmn%ammwahmm ,
to it by a statement on osth on: the ground that'the sum demanded
or any part thereof is not due to the assessce or that he does not
wmdeWs«mme@mMm

1L mw&m&mx R _ -

2'
mm ui(S) isarted by A& xzx ii”&,mu
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nothmg conlamcd in this section sha
person -to pay the sum. demanded
Assessing Authority, but if it is discove 4
false in any material part, such person| shall be pefsonally liable to
the Assessing Authority to the extent of his own liability ito the assessee
on the.date of the receipt of the notice|or to the extent of assessce's
liability for the sum specified in the notice, whichever is lesser ;

- (f) any amount which a person is requied to pay to Assessing
Authority or for which he is liable [to the sing Authority
under this section shall, if it remains {unpaid, be a ¢harge on the
properties of the said person which shll be recovered from- him as

if it were an arrear of land revenue ; o '

(g) the Assessing Authority may apply to |the court in whose custody
. .there is money belonging to the assesse¢ for the payment to him of
‘the entire amount of such money, or if] it is more thap the amount
>due from the assessee under this Adi; the amount| sufficient to
discharge such liability. . '

to whOm a

such notice and in pamcular where such notige is issued to
Banking company or insurer, it shall not. be §54
-policy or any other document to be prod ced for the

postofﬁoe_
y pass book,
,-of any
iS made

Explanat:on.-For the purpose of this section the amount due to an
assessee shall be computed after taking into dccount such claims as may
have fallen due for payment by such assegsec and may | be lawfully
subsisting.] .

17 Certification for registratz’on of property.--(1) N ithstanding
anything contained m any other law for the time being i

rupees, no registering- officer appointed under
such documem, unless the Asscssmg Authority

(a) such person has elther ‘paid or made satisfactory | provision for
payment of all existing liabilities under this Act ; and| -

1. Section 7 substituted by Act XIX of 1981, 5.11
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(b) the - regnsmt:on ef the“,ciecuments will pot . mdmaﬂai affect' the
movery of any existing lxabnhty \mder tlns Act

{(2) The apphcatwn for the cemﬁcate reqmred under sub-secnon (l) shall .
be made by the person referred to in thatsub-smonandswlbemmh
form and shall - eonmnsuchpanmﬂmaﬁmaybcpms@ed] it

W oomws
: ’r.‘!w, :Oﬂ”mces and pvmlms-df any pemn—-v oot | '

(a) fanls tofm'msh the mtum asrequxmdb;:seeuon7 mthm tham‘;
» 'f(b) falls to furmsh the sald remm or 3 f

@) ' fails to mwlasemewmmnuaivalmofﬂmﬂeﬂxmmcmn
furmshed o; ﬁlmmhﬁs maccume, @@ DIOPEHy -in meh;_;

(1) clause (a),ammeqmltoi%permmﬂldﬁwtaxasm and

(n) chm&;m(ﬁ,ammmmmam;ofwxevadﬁor
souglrttobeevade&m memmmmmam; '

vanded that o penalty shall be  impo for _ defaults, sps “in
clause (a) or clause (b) if the assessee satisfies the' Assessing ’Authonty ,
tbathewasprevemedbymﬁimcntmﬁomﬁsmslnngmeremmmf
furnishing it .within the time allowed : e e :

Pmdedﬁmhermatnothmgmmeforegomgpm%soshanap;ﬁyma‘
w&ewhereﬁwtaxpayablej‘ néthemoveredfm
faﬂure to ﬁle the return.] R ' o

3[19-A. . Powers o take ev:dence on. oalh ~The Comm!ssmr‘ the'
%:Seﬁasg Authority and the Assessing Authority shall, for the  purposes of
i Act, have the same powers as veétedmaz,Coun‘ :
Code of Civil Procedure, Samvat * ”}1977 when ﬁymg a smt‘ in tespect of the
: fonowmg matters, namely - o a o ¢

@ enfowmg the ,attendance of any person amk gxammmg hlm on oath
-or amrmauon : . i
L SeaqonJSoumtted byﬂAd)ﬂXofl%l s.ll

2. “Section 19 substituted /bid, 5. 14.
3 Semm!%Aadd@byM)O(Voflm
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personshallnotbepmoeededagaxastforan dffence under secti
atdminstanoeofttheputyComnﬂssioncr. ,
(2) The Commissiencr may, cither before or after ""insﬁmuon of

may be to the extent of double the amount of the tax payable under the Act
but not less than the amount of such tax. « '

(3) On the payment of such money the prd
shall be withdrawn.] :

- 20. Valuation list not to be rendered invalid by certain failures or
omissioys.--Any failure on the part of the assessir g amhority o complete any

required by this Act or the rules made der or the ission from a
valuation list of any matters required by the said Act or rules|to be included
therein, shall not of itself render the list invalid. - ;

havejunsdncuon in any matter whnchthe‘ toriany Assessing

: en A'bythlsAd:tortherules
made thereunder to dispose of or take cognizance of the t in which
the Government, or any Assessing Authority, officer or t exercise
any powers vested in it orlumbyor nde: tlnsActorl%hemlsmade

' '[22-A. Indemnity ~No smt, proseaman or other lega‘! prooeediﬁgs
- shall lie against any authority empowered this Act| or under the

rules made thereunder for anything in good | donempuTsumceofthe
provisions of this Act or the rules.) :

23. Power to make rules.—-(1) The rmnent may, 1aﬁer prevnous
publication,make‘mlesforcanyinsun'the dMAm.

1. Section 19-B inserted by Act XIX of 1981, 515,
2. Section 22-A sdded by Act XXV of 1972.”




mmvmmsmuxmm «9

@ wmmmmmdmmmmm
mmmwm«mammmm

(a)tl\eappommm,powersanddumsanmngAMym
other provisions with respect to-such -authorities ; -

“,Am)ﬁep:mmdpubhmnofmhﬁsmcm
~ publication and inspection of draft valuation lists, notices of
WMW&WMMWM'

(c)ﬂapmimandm&mwbefoﬂmdmandmmm
wrththeﬂmnl&mcludmg

(t)maofaﬁpeals
(i) prescription ofscaluofm SIS ‘,
(in}pmmumufmwbeclmgedmmmm
| (d)ﬁnmmuof&formdmymmm,m '
. mmmmmwmhqumm«mhoﬁm
wuwm wfw&emoﬁmm :

“’“‘m*mﬁmmmwmm“ S e
asuthotised to be: served ; | (

'(ﬂmwmwmdmemﬁmn&ydmﬁ
valuation list, valuation list, notice of -objection; proposals for
amadmuutothevaluanoalm,muceofﬂml,valwnonmadeby
vahﬂandkuformchmpmnofcophs

(g)meq;pmmmdvalwstoadvmormstmconmonwnh
thevﬂwnmdmmm“mmﬂwmmandduﬁes

,,,(h)ﬂwmatandmemanmmwhwhmemm&taxshaﬂbek
paidioﬁwGovemment

(1)mepmpomonofmemxmbemdeaorm:mmm' |
mnmmwmchandthccmdaxomsummtowhwhsmhmfmdm

ly~~(i)themmmofﬁaestobechagedmoonmmmy*
Wmmmm«mwmw
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k) any matter wluch is reqmred by this

‘[23-A Omltted]

"’[24. Validation, 6f ‘impasition. and - dollection: of
withstanding anything contained in any judgment, decret
any Court, all taxes imposed, assessed or ‘collected on lands
‘which though ' not let out on rent within the meaning of
‘section 4 of this Act were used ‘or intendel to be used
trade; industry or business by the owner|or by any

Act to be pte%cribed."

taxes.<-(1) Not- -

or order of
and  buildings
clanse (g) of
r purposes of
mber  of " his

family shall be deemed to have been validly imposed, assessed or collected

> as if the words ‘‘or are not let out on reft’ never cxtst
clause and accordingly--

in the ‘said

(a) all acts, proceedings or things done| or “taken by lany officer or

authority in connection with the im
of such tax, shall, for all purposes, deemed to’
~always been done or taken in accorddnce with law

® 2

therefor g

(c) no suit-or other proceedings shall be
.\ Cou’rt; for the refund of any tax so pdid ;
(d) no Court shall enforce any decree or order directing
any tax so paid. : ‘

2 For the removal of doubts it is herqby declared th
sub-secuon (l) shall be construed as preventmg any person-

@) from questlonmg in accordanoa with
the rules made thereunder, the assess
penod or

ent of any sud

“(b) from claiming refund of the “tax paid by him in -
~amount due from him under this{Act~ and the
thereunder )

ition, assessmie: t or collection

and to have

or intended
by the owner
-before the
able Property

ollected before -
(after -assessment of the tax,

intained or. cohtmued in any

the refund of

at nothing in

h tax for any

:;c provisions ‘of this Act and

excess of the
rules made

1. SemmlJ-AmnedbyMMXofl%l‘sm
2. Section 24 inserted by Act XVili oﬂ%?
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Explanatmn -In this sectxon“ “ax’  includes impbsition» of any

(25. Validation.—(1) Notwithstanding anything contained - in any
judgment, decree or order of any Court or other authority to the contrary, -
any assessment, re-assessment, levy or collection of any tax made or
purporting to have been made or anything done or any -action taken
in_ relation -to such . assessment, re-assessment, levy or collection under
the provisions of this Act before the commencement of ‘the -Jammu
and Kashmir Taxation Laws (Amendment) Act, 1972 shall be deemed to be
as valid and effective as if such assessment, - re-assessmient, levy,
collection, thmgoractxonhadbeenmade,doneortakenunderﬂnsAmas
- amended by the Jammu and Kashmir Taxanon Laws (Amendment) Act,
1972 and accordingly~-

(a) all acts, proceedings or thmgs done or taken by the Govemment or
by any officer of the Government or by any other authority in
connection with the assessment, re-assessment, levy or collection
of such tax shall forallpurpossbedeemcdtobeandm
have always been made, done or taken in awordance vmh

rlaw ' : .

). no suit or other proceedmgs shall be maintained or continued
in any Court or before -any authority for the refund of any such -
tax ; and

(©) noCourtshall enforce anydecreeororderdxrectmg the refund of
anysuchtax : _

(@) for the removal of doubts, it is hereby declared that nothing in
sub-section (1) shall be construed as preventing any person--

(a) from questioning in accordance with the provisions of this Act as

amended by the Jammu and Kashmir Taxation Laws (Amend- -

ment) Act, 1972 ‘or the ‘rules made thereunder the assessment,
" levy, re-asscssment or collection of tax referred to-.in  sub-
section (I) or .

®) fmm claiming refund ot‘any tax pald by lum in exoess of the
. amount due frem him under this Act as amended by the Jammu -
.and Kashnnr Taxation Laws (Amendmem) Act, 1972]

1 s.mionzs.dd@bymm ofmz.
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SCHEDULE
(See section 3)

L SﬁmgarCityinciMingmwé&inaradiusoanﬁlesfmmtheem
Ul maeny

2. JammuCntyum!udmgamwﬁhmam&nsofSnnhsﬁomﬂnendj
" of municipal limits

3. Sopors R
4 Baramulla

5. Anantnag

6. Kulgam,

7. Shopian
I[7-A. Pahalgam
7B, Gulmarg] |
9. Ramnagar

10" Reasi

llAkhnoot
12. Samba
13. Hiranagar | B
14, Kathua | o o o

15. Batote
16. Banihal . -

k 1mmunwwmmmrmimnmmu
Septomber, 1963 e e .






